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BEFORE THE REG STRAR MRS. RACHNA GUPTA

Petition(s) for Special Leave to Appeal (O No(s). 30779/ 2014

DARSHAN DEVI & ORS. Petitioner(s
VERSUS

STATE OF U.P. & ORS. Respondent (s

(with interimrelief and office report)
W TH

SLP(C) No. 30452/2014

(Wth InterimRelief)

Date : 16/11/2015 This petition was called on for hearing today.
For Petitioner(s)

Am t Singh, Adv.
Shant anu Kri shna, Adv.

==

For Respondent (s)

Uday Singh, Adv.

Vi nay Gar g, Adv.

Aviral Saxena, Adv.
Sumant Bhardwaj, Adv.
Aviral Saxena, Adv.
|.P. Singh, Adv.

Vi kas Negi, Adv.

M i dul a Ray Bharadwaj, Adv.
Mukesh Vernma, Adv.
Yash Pal Dhingra, Adv.
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UPON hearing the counsel the Court made the follow ng
ORDER
There are four common respondents to both the SLPs.

Respondent Nos.1 and 3 have yet to file the counte

af fidavit. Be filed within four weeks, as |ast opportunity.

Signature Not Verified

Respondent No.2 has filed the counter affidavit but after

Digitally signed by
Rupam Dhami j a

Dat e:

2015. 11. 16
the opportunity for himwas al ready decli ned.

17:26:52 | ST
Reason: Let it be

Item

specifically nmentioned in the office report while placing the

matter before the Hon' ble Court.
No. 39 -2-



Service  of r espondent No. 4 is conpl ete but none has
ent ered appear ance.
Li st again on 1.2.2016.

( RACHNA GUPTA)
Regi strar



